I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEALS NO_ 986-987 OF 2012
(@ SPECI AL LEAVE PETI TI ONS( CRL. ) NO. 2096- 2097 OF 2011)

V. 1. UTHUPPAN ... APPELLANT

VERSUS
THANKACHAN & ANR. ... RESPONDENTS

ORDER

1. Leave granted.
2. We have heard | earned counsel for the parties to the |lis.
3. During the pendency of these appeals, the parties have
entered into a settlenent. Accordingly, they have filed an
application before this Court on 06.06.2012. In the said
application, the terns and conditions settled between the parties
are not ed.
4. In view of the settlenent that has been arrived at by the

parties to the lis, we pernmt the parties to conpound the offence

puni shabl e under Section 138 of the Negotiable Instruments Act ('the

Act' for short).

5. Accordingly, we set aside the orders passed by the Trial

Court as confirmed by the Hi gh Court. The appeals are all owed.
Ordered accordingly.

....................... J.
(H. L. DATTU)

....................... J.
( CHANDRAMAULI KR. PRASAD)
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| TEM NO. 52 COURT NO. 8 SECTION | I B

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Cl) No(s).2096-
2097/ 2011

(From the judgenent and order dated 27/10/2010 in CRLRP
No. 1434/ 2009, CRLRP No. 2323/ 2009 of The H GH COURT OF KERALA AT
ERNAKULAM)

V. | . UTHUPPAN Petitioner(s)
VERSUS

THANKACHAN & ANR Respondent ('s)
(Wth appln(s) for exenption from filing O T.,stay, perm ssion
to file additional docunents and office report )

Date: 09/07/2012 These Petitions were called on for hearing
t oday.

CORAM :
HON BLE MR. JUSTICE H. L. DATTU
HON BLE MR JUSTI CE CHANDRAMAULI KR PRASAD

For Petitioner(s) M. P. B. Suresh, Adv.
M.Vipin Nair, Adv.
M . Udayadi t ya Banerjee, Adv.
for MS. Tenple Law Firm Advs.

For Respondent (s) M. N she Raj en Shonker, Adv.
UPON hearing counsel the Court nade the follow ng
ORDER

Leave granted.

We have heard | earned counsel for the parties to the |lis.

Appeal s allowed, in terns of the signed order.

(G V. Ranmana) (Vi nod Kul vi)
Court Master Court Master
(signed order is placed on the file)
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